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ORISSA ORDINANCE No. 4 OF 1977

THE ORISSA GRAMA PANCHAYATS (AMENDMENT)
ORDINANCE, 1977

{ Promuigated by the 'Govemor on the 20th August 1977, published in an extrq-
ordinary issue of the Orissa Gazette, dated the 22nd August 1977)

AN
ORDINANCE o
TO AMEND THE ORISSA GRAMA PANCHAYATS ACT, 1964
WHEREAS the Legislature of the State of {rissa is ndt in session;

AND WHEKEAS the Governor of Orissa is satisfied that circumstances exist which
render it necessary for him to take immediate action to amend the QOrissa Grama
Panchayats Act, 1964 in the manper hereinafter appearing;

NOW, THEREFORE, in exercise of the \powers conferred 5y clause (1) of Article

213 of the Constitution of India, the Governor of Orissa is pleased to make and

]?romulgate the following Ordinance in the Twenty-cighth Year of the Republic of
ndia: — .

Short title 1. (D This Ordinance may be called the Orissa Grama Panchayats Qrissa Act

commnoe- (Amendment) Ordinance, 1977, of 1963
ment.

(2) It shall come into force at once.

Amendm;nt 2. In section 115 of the Oi‘issa Grama Panchayats Act, 1964
‘1’55 section pfter sub-section (3), the following new sub-section shall be inserted, -
' namely: — _

“{3-a) The State Government may, at any time during the pendency
of proceedings before them under sub-section (2), revoke the order of
suspension of a Sarpanch or Naib-Sarpanch passed under sub-
section (1) or under sub-section (3).”. :

H. SINGH BRAR
DATED THE 20TH AUGUST, 1977 GOVERNOR OF ORISSA



